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(A1l ar@ the applicants are retired employses of
running staffin SC Railway, Hyserabad Division &

Secunderabad Division.)
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Secretary, Ministry of Ralluays,

New Delhi,
Ceneral Manager,

‘South Central Railuay,

Rail Nilayam,
Secunderabad,
Bivisional Railway Manager,
Secunderabad Division {BG),

South Central Railway,
Secunderabad,

Bivisional Railway Manager,
Hyderabad Division, (MG)

. SC Rly, Secunderabad,
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0.A.535/94) Dt. of order: 29-4-1994.:..

( Order of the Single Bench delivered by the )
Hon'ble Sri A.B.Gorthi,
Member (Admn.)

Heard learned counsel for both the parties,

24 In this OA the claim of the applicants is for a

direction to the respondents to fix the pension, DCRG,
payment of éncashﬁent of leave, commutation amount etc.
by taking into consideration the running allowanée-not

exceeding 75% of basic pay prior to retirement.

3. Tha armlirante ars Fhaoe o comvm fm cememm ok o £

running allowance prior to retirement. Some of the applicants
herein being the widows of the employ=es came in as Legal

Representatives, Similarly situated employees approached

" the Bangalore Bench of the Tribunal and the case was heard

T~

and decided by Full Bench? of the Tribunaly "3 0a ¥0.395/90
and batch cases on the fiie of Bangalore Benchmgt was held
therein that the commutation of pension should be done in
accordance with stétutory:rules then in force in respect

of thgse persons who retired between 1-1-73 and 4-12-88.

As per Rule 2544 of the Railway EstablishmentIEstabliéhment
Code which was in force prior to its amendment by'notifica-
tion dt. 5-12-88, 75% of basic pay was the maximum limit

fixed which qualified for pension and pensionary benefits,

4. In view of the above decision of the full bench . .
this QA is disposed at the admission stage itself with the

following directions,



LR

(1) The reSpéndents shall recompute the pension
and other retirement benefits of the applicants or their
Legal representatives in accordance with Rule 2544 as
was in force before it was amended by notification
dt, 5-12-1988, !

(1i) The pendionary benefits will be fixed
accordingly as indidated in the above para and the
arrears 'have to be éaid to the applicants/representa-
tives within four ménths from the date of communication
of this order, Thejpayment of pension/retirement
benefits as per aforesaid directions shall stand regulated/
adjusted in accordance with the orders/directions as may
be issued by the Sugreme Court in S.L.P. No.10373/90
against the decision of the Ernakulam Bench of the Tribunal
in Application No.K-269/88,

{
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5.  The Q.A, is ordere% accordingly. No costs,

| ) ,,

Member (A) '

| ﬂ%”ﬂai:aaw,é
Dts 29-4-1994 Deputy Registrar(J)cc

Open Court Dictation
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1. The Secretary, Ministry o? Railways,
Union of India, New DelHi.

2 alne, LHE General Manager, Sic.Rly, Railnilayam, Secunderabad.
oy { .

3. The Divisional Railway Manager, Secunderabad Division(BG),
S.C.Rly, Secunderabad,

4. The Divisional Railway Manager, Myderabad Division (M)
SeC.Rly, Secunderabad.

5. One copy to MI.P.KrishnaiReddy, advocate, CAT.Hyd.
6. One copy to Mr.C,v.Malla; Reddy,SC for Rlys, CAT,Hyd.
7. One copy to Library, CAT,Hyd.

8. One spare €OpYe
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